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CENTRAL ADMINISTRATIVE TRIBUN\L 
ALU\HABhD BENCH - -ALIAHA~D 

original ~eelication !:!2~ ~ --of 2002 (U) 

7J / 
Allahabad this the i. \ da y o f _2e nuari, 

Hon 'bl e Mr.s. Dayal, Member (A. ) 
Ho n'ble Mr. A . K . Bhatnaga~~ Me mber (J) 

Reserved 

• 

200 3 

S mt . s uni ta Makin, \"//o Shri Harish Ch .indar Makin 

R/o Wing ~b .6, Block No .18/6 , Pr e m Nagar. Dehaadun. 

Applicant 
By Advo~ate Shri K. C . Sinha -

Versus 

1. Union o f Ind i a through Secreta ry, Govt.of India, 

~inistry of Fina nce, Dep~rtment of Rev e nue, Centra l 

Board of Direct Taxes, Directorate of Organisation 

& Management Services , Ne\'1 Delhi. 

2. Chief Commissioner of Income Tax(cadre Control 

Authori ty )U. ,-,, • (West) t{egion, Aaykar Bha wan, 16/ 69, 

Ci v il Lines , Kan pur-208001. 

3. O:>mmissbner of Income tax, Deh r ad un. 

By Ad voca t e Shri R.C. Joshi 

ORD E R - - - - -
B y H~~ole Mr~.K· B!}atnagar, Me mber( '2") 

This o . A . h 1s 0e e n filed ~nder Section 

19 o f the Adminis crative Trib una ls Act, 1 985 b y t he 

applicant seeking the r e lief to set aside the orders 

dated 27 . 09 . 0 l ( annexure A-4 and A-5) and order dated 

15.07.2002(annexure A-9). It i s further pr a yed th dt 

the resf)Ondents may be d irected to r estor e the 

promotion of the a pplica n t on c.he post of Income -tax 

•••. pg . 2p/-



• 

• 

• • • • 2 • • • • 

I nsPector and to give al l the renefi ts and pr evi l iges 

incl uding m::> n etary benefits w. e . f . 04 . 07 . 2001 . 

2 . The facts of the Giase are t.h :t t the 

applicant \-1as appoinc.ed as S tenographer Gr.III 

on 1 8 . 11 . 1978 . The ~pplicant was pronnted as 

S te nog r a pher Gr . I I on 27 . 10 . 95 , therea fter in 

v i e\., of aatis factory perform.a nee , she was prorooted 

as Stero~ra pher Gr . I on 29 . 02 . 2 )00 . The appl i~ant 

appear ed in J \tl.Y- 1994 in the Deq>1rtmencal Exam. 

£or promo tion to the fX)st:. of Income- tax Inspector. 

On 04 . 07 . o1 t:.he res ;:ondent no . 2 has issued .J. list 

of t·1inisterial and Stenographer cadres ·who h:iVe been 

a_c)proved fo r ;>rom:>tion to the grade of Inspector of 

I n come Tax in the scale of ~ . 5500 -9000 . In this list , 

t.he a_-pplicant was placed a t sl . no . 47 and she 

was p::>sted in the Office of Income Tax, Roorkee . 

In the p:>stin; order dt . 0 4 . 07 . 0 1 she was at sl . no . 24 . 

The appli~ant joined the duty on 05 . J 7 . 0l am ' '°rked 

upto 27 . 09 . 01, wh e n she was revertedTtO the post of 

S tenog r apher Grade I . The order does rot disclose 

any r eason for reverting t.he a ;;>;>li::ant . It has a l so 

been f)assed without giving a n y opport.mity of hea r ing . 

The l ega l position is wel l settl ed that any order whi ch 

entails ser ious civil conseq uences should re 9assed 

after g i ving sho'..i cause notice and opportuni\:.y of 

hed .::-ing to t he s>ersons .::x>nder ned which in the fl['esent 

case has rot. been do ne . The impugned order is c l ear ly 

violative of pr inci 9le o f natural justi~e am cannot 

be sustaeined . Lea r ned counsel for the appl i c ant has 

a l so ~ited a Judgment in o . A . No .l.2/02(U) smt . ?rem Arora 

vs . u . 0 .1. & Ors . decided on 0 7.05 . 02 , passed e in simil a r 

set of facts . 
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3 . The o · A · is accordingly all owed . The 

impugned orde r s d t. 2i. 09 . 2001 (annexures A- 4 and A-5) 

and order dt . 15.07 . 2002(an nex ure A - 9) are quashed . 

The appl icant shall be entitl ed to ~ontinue as 

Ins pector of In~ome Tax. However , it shall be o pen 

to the res po nden ts to pass fresh order i n acc0rdan~e 

with l aw. N& ~rder as to costs. 

~ 
Member (J) 

/M 1M./ 
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